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I'N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 7095 OF 2008

SPECI AL LAND ACQUI SI TI ON OFFI CER APPELLANT( S)

VERSUS

KASHI NATH APPAYYA SHI NTRE & ORS. RESPONDENT( S)

W TH
ClVIL APPEAL NO. 7096 OF 2008

W TH
Cl VI L APPEAL NO. 7097 OF 2008

W TH
Cl VI L APPEAL NCS. 7099- 7100 OF 2008

W TH
Cl VI L APPEAL NOCS. 7103-7104 OF 2008

W TH
ClVIL APPEAL NO. 7105 OF 2008

W TH
Cl VI L APPEAL NO. 7106 OF 2008

W TH
ClVIL APPEAL NO. 7108 COF 2008

W TH
Cl VI L APPEAL NO. 7109 OF 2008

W TH
Signature Not Verified Cl VI L APPEAL NO. 7110 OF 2008
Digitally signed by
Ramana Venkata Gant
Date: 2015.01.28

W TH
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Reason:

ClVIL APPEAL NO. 7111 OF 2008
2

W TH
SPECI AL CIVIL PETITION (C) NCS. 21136-21137 OF 2008

W TH
SPECI AL LEAVE PETITION (C) NO 26050 OF 2008

W TH
SPECI AL LEAVE PETITION (C) NO 9922 OF 2009

AND W TH
SPECI AL LEAVE PETITION (C) NO 7297 OF 2009

ORDER

C. A. Nos. 7095 of 2008, 7096 of 2008, 7097 of 2008,



7099- 7100 of 2008, 7103-7104 of 2008, 7105 of 2008, 7106
of 2008, 7109 of 2008, 7110 of 2008, 7111 of 2008, S.L.P
(O Nos. 21136- 21137 of 2008, 26050 of 2008, 9922 of 2009:

1. We have heard | earned counsel for the parties to

the lis.

2. W see no good ground to interfere with t he
i mpugned j udgnent (s) and order (s) passed by t he Hi gh

Court. Accordingly, the Cvil Appeals as well as the

Speci al Leave Petitions are di sm ssed.

C. A. No. 7108 of 2008:

1. We have heard | earned counsel for the parties to

the Iis.

2. W see no good ground to interfere with t he
i mpugned j udgnent (s) and order (s) passed by t he Hi gh
Court. Accordingly, t he Civgl Appeal is di smi ssed
However , question of | aw rai sed is kept open to

agitated in an appropriate case.

S.L.P. (C) No. 7297 of 2009:

1. Lear ned counsel for t he petitioners
instructions, seeks permi ssion of this Court to w thdraw

the Special Leave Petition with |iberty to approach an

appropriate forumfor appropriate reliefs.

2. Per m ssi on sought for is granted.

3. The Speci al Leave Petition is di sposed of
withdrawmn with liberty to approach an appropriate forum

for appropriate reliefs.

.................... cJl.
(H. L. DATTU)
..................... J.
(A K. SIKR)
..................... J.

(ARUN M SHRA)
NEW DELHI ;
JANUARY 28, 2015
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SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Cvil Appeal No(s). 7095/ 2008

SPECI AL LAND ACQUI SI TI ON OFFI CER Appel | ant (s)
VERSUS

KASHI NATH APPAYYA SHI NTRE & ORS. Respondent ( s)

(with office report for direction)

WTH C. A No. 7096/2008

WTH C. A No. 7097/2008

(Wth Ofice Report)

C. A No. 7099-7100/ 2008
(Wth Ofice Report)

C.A. No. 7103-7104/2008
(Wth Ofice Report)

C. A No. 7105/2008
(Wth InterimRelief and O fice Report)

C. A No. 7106/2008
(Wth Ofice Report)

C. A No. 7108/2008
(Wth Ofice Report)

C. A No. 7109/2008
(Wth Ofice Report)

C. A No. 7110/2008
(Wth Ofice Report)

C. A No. 7111/2008
(Wth Ofice Report)

SLP(C) No. 21136-21137/2008
(Wth Ofice Report)

SLP(C) No. 26050/2008
(Wth appln.(s) for inpleadnent as petitioner and O fice Report)
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SLP(C) No. 9922/2009
(Wth Ofice Report)

Date : 28/01/2015 These appeal s/petitions were called on for
heari ng t oday.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTICE A K. SIKRI
HON BLE MR JUSTI CE ARUN M SHRA
For Appell ant(s) M . V. N. Raghupat hy, Adv.

M . Pari kshit P. Angadi, Adv.
Ms. Anitha Shenoy, Adv.

M. Sanjay R Hegde, Adv. (NP)



Naveen R Nat h, Adv.

. L. M Bhat, Adv.

. Darpan K M, Adv.
.Hetu Arora Sethi, Adv.

. G V. Chandr ashekar, Adv.
r Ms. Anjana Chandrashekar, Adv.

I 555%

. Basava Prabhu S.Patil, Sr.Adv.
. B. Subr ahmanya Prasad, Adv.

. Ani rudh Sanganeria, Adv.

. Chi nmay Deshpande, Adv.

. Anj ed Magbool, Adv.

For Respondent (s) .Vivek C. Sol she, Adv.
C. G Sol she, Adv.

Naveen R Nat h, Adv.

. L. M Bhat, Adv.

. Darpan K M, Adv.
.Hetu Arora Sethi, Adv.

E. R Sunmathy, Adv

.Arjun Krishnan, Adv.
Chi raranj an Addey, Adv.

S. N Bhat, Adv.

.M Khairati, Adv.

. Suresh Chand Sharmm, Adv.
r M. Irshad Ahnmad, Adv.
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UPON hearing the counsel the Court made the follow ng
ORDER

Application for inpleadnent is rejected.

C. A Nos. 7095 of 2008, 7096 of 2008, 7097 of 2008, 7099-7100 of
2008, 7103-7104 of 2008, 7105 of 2008, 7106 of 2008, 7109 of 2008,
7110 of 2008, 7111 of 2008, S.L.P.(C)Nos.21136-21137 of 2008,
26050 of 2008, 9922 of 2009:

The Civil Appeals as well as the Special Leave Petitions
are disnissed, in terms of the signed order.

C. A. NO. 7108/ 2008:

The Civil Appeal is dismssed, |eaving the question of
| aw open, in terns of the signed order.

S. L. P. (C) No. 7297/ 2009:

The Special Leave Petition is disposed of as w thdrawn
with liberty to approach an appropriate forumfor appropriate
reliefs, in terns of the signed order.

(G V. Ranana) (Vinod Kul vi)
Court Master Asstt. Registrar
(Signed order is placed on the file)



